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- - CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH, GUWAHATI : |
0.ANo.150 of 2009
Date of Decision 10.08.2009
Shri Alok Kumar Chakraborty & Others
......................................................................................... Applicant/s
Mr. J.Chutiya, -
................................ e revresessrrnasseeseseesneeeesensenssss. Advocate for the
Applicant/s
- Versus —
U.0.1. & Ors.
.............................................. rervererrreeeseseeeeeeneesenn. RESPODdent/s
Mr. M.U.Ahmed, AddlL.C.G.S.C.
........................................................................... Advocate for the
' Respondents

'CORAM

MR. MANORANJAN MOHANTY, VICE-CHAIRMAN
MR. MADAN KUMAR CHATURVEDI, ADMINISTRATIVE MEMBER

1.  Whether reporters of local néwspapers may be allowed Yes/ No~
to see the Judgment ?

2.  Whether to be referred to the Reporter or not ? Yes/ No
3.  Whether their Lordships wish to see the fair copy Yes/ No
of the Judgment ?
Member /Vice-C
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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH, GUWAHATI- 5.

0O.A. No. 150 of 2009
Date of decision : 10.08.2009

- HON'BLE MR. M.R. MOHANTY, VICE-CHAIRMAN
HON’BLE MR. M.K. CHATURVEDI, MEMBER (A)

1.  Shri Alok Kumar Chakraborty
Son of Sri Govinda Ram Chakraborty
38, Ram Nagar, Lokhra Road
Udalbakra, Guwahati- 34.

2.  Shri Pradip Kumar Das
Son of Late Golok Chandra Das .
Bakrapara, Near Disneyland School
Nijara Path, House No.9
Khanapara, Guwahati- 22.

3. Shri Amit Patranabis
Son of Shri Nirmalendu Patranabis
House No.9, Lakhimi Path
Beltola Tiniali, Guwahati- 28. ‘ Applicants

By Advocates : Mr. J. Chutiya, Mr. M. Doley, Ms. S. Sonowal |
-Versus-

1.  Union of India represented by
Comptroller and Auditor General of IndJa
10, Bahadur Shah Jaffar Marg
Indraprasthra Head Post Office
New Delhi- 24.

2. Accountant General (A&E)
' Assam, Maidam Gaon
Beltola, Guwahati- 29.

\

By Advocate : Mr. M. U. Ahmed, Addl. CGSC.
| | . e
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O.A.150 OF 2009 & M.A. 76 OF 2009
ORAL ORDER /10.08.2009

MANORANJAN MOHANTY, V.C.

On being mentioned by Mr.Jayantya Chutiya,
learned counsel for the three Applicants, this matter is taken
up. A copy of this Original Application has already been

_ supplied to learned Addl. Standing Counsel.

2. Applicant No.1 (Shri Alok Kumar Chakraborty) and
Applicant No.2 (Shri Pradip Kumar Das) both AAOs of Assam
A.G. Office has been asked to go on transfer (on deputation
basis) to the office of Accountant General (A&E) of Mizoram at
Aizwal and the Applicant No.3 (Shﬁ Amit Patranabis another
AAO of Assam A.G. Office) has been asked to go on transfer
(on deputation basis) to the office of Senior DAG (A&E)
Nagaland at Kohima. They submitted representations to their
authorities and since they have been asked to be released in
the Forenoon of 10.08.2009 /to-day, they have -approached this
Tribunal with the present .Original Application filed, jointly, -
under section 19 of the Administrative Tribunals Act 1985.
They have also filed M.P. No. 76 of 2009 seeking permission to

prosecute this case jointly.

3. Heard Mr. J. Chutiya, learned counsel appearing for

the Applicants and Mr.M.U.Ahmed learned Addl Sta‘n%;
4

N
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Counsel for the Central Government and perused the

materials placed on record.

4. ‘Who will be posted Whére’ is to be decided by the
competent authority in control of the matter and this Tribunal,
ordinarily, should not intérfere in such matters. That apart,
the Apex Court has already decided that,on facing an order of
transfer ', one should go and report at the new place of
posting/Station and, only thereafter | he/ sheC:Mput uﬁ
representation for his/her appropriate posting or redressal of
grievances. At the same time one should note that early
redreséal of grievances of the employeés, pertaining to their
personal difficulties, is a healthy personal management and

that, tﬁeréfore, an early redressal of the grievances of the

Applicants should be done by the Respondents.

S. In the aforesaid p;emises, We‘ dispose of this O.A by
way of granting liberty to the Applicants to put up their
gﬁevances before his authorities, in separate comprehensive
representations; which should be done by the Applicants
within five days. Mr.J.Chutiya, learned counsel appearing for
the Applicants undertakes to intimate the Applicants
accordingly. While disposing of this O.A., we expect for early
disposal of the representations submitted and to be submitted

by the Applicants. The Respondents should treat a copy of th%



Original Application as a joint representation (of the
Applicants) to them/Respondents and pass reasoned orders

(under intimation to the Applicants) expeditiously.

6. | Send copies of this order to the Applicants and the
Réspondents in the address given in the O.A. Copies of this
.O.A. be also sent to the Respondents along with the copies of

this order.

ﬁ'. +- Free copies of this order be also supplied to the

- advocates appearing for both the parties.

=
K. (M.R.MOHANTY)
ADMINISTRATIVE MEMBER VICE-CHAIRMAN

[lm/



THE CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH
7 AT GUWAHATI |

(AN APPLICATION UNDER SECTION 19 OF THE ADMINISTRATIVE TRIBUNAL ACT, 1985)

Original Application No: S0 of 2009 E?
Centra) agmir, % 3ifiy Alok Kumar Chakraborty & Others | é
f - 'Mma’“ﬂ&l e Applicant
. 1 07 AUG 2 Vs ‘
- 0 Union of India & Others. | .%
| ToETY e 20
Guwahayi Bench e Respondents 5 é&
- SL. NO. PARTICULARS  PAGE
1 Application e evvnierneee. 1413
: 2 Verification ~ ......... N 14
- 3 Annexure —1 L 15& 16
4 Annexure —2  iiiiiiiiiiiiiiieeeenn.. 17 & 18
| 5 Annexure —3 ... e 1921
[,,. 6 ADREXUIE —4 = oveeeeeeeeeee 2225
t‘; 7 Annexure —5  ..oiceeiiieiiiinnn. e 26&27 | _
. 8. Annexure —6 ... ORI 28-31 .. -~ RS -
‘ 9. Annexure — 7 e ererrere e e 32 ~
; _ 10. Annexure —8 .o, . 3334 30
l 11. Annexure —9 ... TR e 35
- 12. Annexure — 10 ...l 36
13 Annexure - 11 ... 37
{ .
Filed by

| : _ Advocate.
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THE CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH
- AT GUWAHATI

(AN APPLICATION UNDER SECTION 19 OF THE ADMINISTRATIVE TRIBUNAL, ACT)

Original Application No: | $ O of2009

oy, MYW‘/(/ d

o | . Alok Kumar Chakraborty & Others /é
L Rl e e e S —— Applicant
| Centrai Administrative Tribunal _ ~Vs- v
- = Union of India & Others.
/ 07 A6 2009 fion ot In &
\’ R e — Respondents 5
\ AT renits P Y
lL Guwahati Bench | Qé
LIST OF DATES
Sl. No. DATES PARTICULARS

1. 31.10.1985 = Applicant No 1 joined as clerk-cum-typist in the
| Office of the AG (A &E) Assam, Shillong.
2. 27.04.1985 = Applicant No 2 joined as clerk-cum-typist in the
Office of the AG (A &E) Assam, Shillong.
. 26.05.1995 = Applicant No 3 joined as clerk-cum-typist in the
Office of the AG (A &E) Assam, Shillong.

DA rowakiy |

W

bt §

4. 25.02.2005 = Applicant No. 1 was promoted as section Officer
(Group B non-Gazetted) and posted in the Office of
the AG (A&E) Meghalaya, Shillong.

5. 25.02.2005 = Applicant No. 2 was promoted as section Officer
(Group B non-Gazetted) and posted in the Office of
the AG (A&E) Meghalaya, Shillong.

6. 11.01.2005 = Applicant No. 3 was promoted as section Officer
(Group B non-Gazetted) and posted in the Office of
- the AG (A&E) Assam, Guwahati. ‘



7. 30.03.2006 = Circular was issued for cadre separation of Group B
| cadre from Section Officer to Senior Accounts Officer
in the AG (A&E) Offices of any region. |

o0

. 26.04.2006 = Circular for separation and posting of Group B
| | cadre in the ratio of 80:20. for AO/SO. and final |

allocation in the Offices as per option.

Uil rers o,

WUer- FAYP

5. 28.07.2006 = Circular in respect of permanent allocation in the
Offices as per option upon separation of common
Group B cadre.

N Ay,

6. 19.09.2006 = Sr. Dy. Accountant (Admn) issued an Order by
which Group B Officers have been permanently
allocated in order of Seniority.

7. 17.08.2007 = Circular issued in pursuance of the Order of Central
Administrative Tribunal incorporating the new

_provision.

8. 05.08.2009 = Representation to the Respondent No. 2 to allow the
Applicant to work in the Office of AG (A&E) Assam,

Guwahati.

9. 06.08.2009 = The Applicant No. 1 & 2 are transferred to the Office
of the AG (A&E), Mizoram, Aizwal.

e h

Centrar Adminge mﬁ? The Applicant No. 3 is transferred to the Office of the
~ Sr. DAG (A&E), Nagaland, Kohima

07 ae o009

]
Guwah

T————
e

ati Bench {

m——————————

Filed by

$ourgpts $oroioct :

Advocate.
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THE CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH \
AT GUWAHATI | | Bg
(AN APPLICATION UNDER SECTION 19 OF THE ADMINISTRATIVE TRIBUNAL, ACT) 3
Original Application No: (5©  of2009 N }-Z
Alok Kumarr Chakraborty & Others | ’55 fb
. : ' 3
P Applicant | é ,,3.;
, . Union of India & Others. . | | h
\Cemramdminmm | e Respondents
Lo 76 009
f ATRIET Sty
' uwahati Bench }
SYNOPSIS

The Applicants joined as Clerk-cum-typist in the O/o the AG (A&E)‘ Assam at
Shillong. They were promoted as Section Officer Group ‘B’ Non-Gazetted vide
order dated 11.01.2005 and transferred to the O/o the AG (A&E) Meghalaya,

Shillong from the O/o the Respondent No. 2. A circular on cadre separation was
issued vide circular dated 30.03.2006 by which the decision of the Respondent
Authority to separate the common Group ‘B’ officers from Section Officer to
Senior Accounts Officer in the O/o the AG (A&E) of the NE Region was
communicated. In the circular it has been stated that the staff may exercise their
one time option for permanent alloéation and accordingly the applicants were
permanently allocated in the O/o the AG (A&E) Assam at Guwahati. Consequent
to the judgment of the Hon’ble Central Administrative Tribunal, Guwabhati, ‘a

circular dated 17.08.2007 was issued incorporating the provision that the ofﬁcer

‘will be posted on deputation basis for a maximum peridd of 4 years or till the

time vacancy arises in the parent office which ever is earlier. The gradation list as
on 01.03.2008 clearly indicates that the applicant No. 3 is senior to one Smt
Dipali Das in service but she has not been transfgit{ed in acegrdanc.é'fwith the

L SR
e

~



policy on cadre separation issued vide circular dated 30.03.2006. The applicant

No. 3 is transferred to the O/o the Sr. DAG (A&E) Nagaland, Kohima by order

dated 06.08.2009 for a rhaximum period of 4 years. But the provision of serving

- on deputation for a maximum period of 4 years or till the time vacancy arises

whichever is earlier is not incorporated in the transfer order dated 06.08.2009. In
the transfer order dated 06.08:2009 it has been stated that the _applicantvsv are
transferred on the same condition as prescribed in the policy for éeparation_ of
Group ‘B’ cadre whereas in the policy on separation of cadre issued vide circular
dated 30.03.2006, it has been provided that the junior most persons in excess of

required strength in each cadre shall be sent to deficit office on deputation basis.

As such the _J_impug_ned order dated 06.08.2009 is issued malafidely to

accommodate other officers by transferring the applicants and it is violative of

Article 14 and 16 of the Constitution of India.

Being aggrieved, the applicants assailed the order dated 06.08.2009 by way of

this application.

|

\ﬁ

L

uwahati Bench

Centra Administrive L | Filed by
07 auG 2009 | 2 o
Bt =raits |

} ] Ad\Zoc-ate»
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i THE CENTRAL ADMINIST_RATIVE.TRIBUNAL, GUWAHATI BENCH

Ay, U Ai”

AT GUWAHATI

(AN APPLICATION UNDER SECTION 19 OF THE ADMINISTRATIVE TRIBUNAL ACT, 1985) _E

Filed
\AARL

Ahtoush Samgujﬁ_ Soneorom)
ddvoeats “av of . 09 2001

Original Application No: ' 9 ©  o£2009

1. Sri Alok Kumar Chakraborty
~Son of Shri Govinda Ram Chakraborty
38, Ram Nagar, Lokhra Road, Udalbakra

' Guwahati 34. |
Centrai Administrative Tribuna 1\ : ‘ ‘ (
=

} - 2. Shri Pradip Kumar Das
Son of Late Golok Chandra Das.
'Bakrapara, Near DiSneyland School,

. 07 AUG 2008

Ko - Ao

— A ——— -

uWahati Bench

' Nijara Path, House No. 9, Khanapara
Guwahati 22. '

e

s

3. Shri Amit Patranabis
Son of Shri Nirmalendu Patranabis

Guwahati 28.
-Vs-

1. Union of India represented by
Comptroller and Auditor General of India
.10, Bahadur Shah Jaffar Marg |
. Indraprasthfa. Head Post Office
New Dethi-24

2. Accountant General (A&_E)
Assam, Maidam Gaon,
Beltola, Guwahati-29

......... Respdndents..
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APPLICATION IS MADE

a)

Centra: Administrative Tribung| |

|

" b)
07 nue 2009

i

=

- 6" August, 2009 transferring the Applicant No.3 to

Violation of the provisions of Cadre Separation -

Policy laid down in the Circular on Cadre |

Separation issued by the Respondent Authority
vides Circular No: AG/Sep/Gr.B/2006/141 dated 30-
03-2006. |

Office Order issued by the Deputy. Ac.c_oun-tant
General (Admn) of the Ofﬁce of the A G (A&E),
Assam, Guwahati v1de Admn 1 Order No: 204 dated

the Office of the Sr. D.A.G (A&E), Nagaland,
Kohima and the Applicant No. 1 &2 to the Office of
the AG (A&E) Mizoram, Aizwal.

II.  JURISDICTION:

The Applicants declare that the relevant matter against which the

redresses is sought is within the jurisdiction of the Tribunal as per

Section 15 of the Administrative Tribunal Act, 1985.

III. LIMITATION:

The Applicants further declare that the application is filed within the

limitation period prescribed under Section 21 of the Administrative

 Tribunal Act, 1985.

IV. BRIEF FACTS OF THE CASE :

L. That the Applicants are the citizen of India by birth and reSIdent,

of Guwahat1 in the dlstrlct of Kamrup (Metro), Assam. Belng a

W/mw :
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TRERTOT |

. | Centrai Administrative Tribunal

¥ E’ 07 AUG 2009

‘the Office of the A.G (A&E) Meghalaya, ‘Shillong.. The

uwahati Bench

[ 1.

S e e e et S L b i

IV.

_ - \
3 - -i‘ v
citizen of India, the applicants are entitled to all the‘rights and 5 |
privileges guaranteed under the Constitution of Indla and laws 5 }

framed there under. >

of the Accountant General (A&E), Assam at Shillong on 31-10-
1985. Subsequently he was transferred to the Office of the A. G
(A&E), Assam, Guwahati in October 1986. The A.ppllcant No.1

That the Applicant No. 1 joined as Clerk cum Typist in the Office g §

was promoted as Section Officer, Group-B (Non Gazzetted)
vides Admn.1 Order No. 299 dated 11-01-2005 and transferred to

Applicant No. 1 joined in the Office of the AG (A&E)
Meghalaya, Shillong on 25-02-05.

That the applicant No. 2 joined as Clerk cum Typist in the Ofﬁce
of the Accountant General (A&E), Assam at Shillohg‘on 27-04-
1985. Subsequently he was transferred to the Office of the A.G.
(A&E), Assam, Guwahati in April 1986. The applicant No.2 was .

promoted as Section Officer, Group-B (Non Gazzetted): vides
Admn.1 Order No. 299 dated 11-01-2005 and transferred to the
Ofﬁ'ce of the A.G (A&E) Meghalaya, Shilléng.. The applicant No.
2 joined in the Office of the AG (A&E) Meghalaya, Shillong on
25-02-05.

That the applicant No. 3 joined as Clerk cum Typist in the Office
of the Accountant General (A&E), Assam at Shillong on 26-05-
1995. Subsequently he was transferred to the Office of thé AG.
(A&E), Aséam, Guwahati in September 1996. The applicant
No.2 was promoted as Section Officer, Group-B (Non Gazzetted)
vides Admn.1 Order No. 277 dated 11-01-2005 and posted in the

- Office of the A.G (A&E) Assam, Guwahati. The applicant No. 3

joined in the Office of the AG (A&E) Assam, Guwahati on 11-
01-05. -

That the Sr. Dy. Accountant General (Admn) of the office of the
Respondent No: 2 issued the Circular on Cadre Separation vide



e A
s P

Centra; Administrative

07 aur 2009

: .
gUWr’:\hatl Bench

4

 the decision of the Respondent authority to separate the common

mfﬂm

Tribunai |

VI

Circular No. AG/Sep/Gr.B/2006/141 dated 30-03-2006 by which é

~ Group-B cadre from Section Officer to Sr. Accounts Officers in

the Office of the A G(A&E) of N.E. region hlther to controlled '——j
by the Accountant General(A&E) Assam Guwahatl was
communicated. In the circular it has been clearly stated that the Qv*
staff may exercise their one time option for permanent allocation

in the offices of AG (A&E) of Assam, Meghalaya, Manipur,
Tripura, Nagaland and the newly created offices of Mizoram and
Arunachal Pradesh and permanent po_sting' may be allocated
against the required strength on the basis of seniority of the
officers. If the number of the optees for a particular office is more

than the required strength of that office, the excess persons in

each cadre (Sr.AO/AO/AAO/SO) who cannot be accommodated |

in the offices of their preferences shall be posted on deputation

NS

sufficient numbers of officers are not available for such posting §

basis to the office for which the number of optees is less. If

on deputation basis, the junior most persons in excess of required
strength in each cadre shall be sent to deficit office on deputation
basis. In the circular it has also been stated that the officers may

be asked to give their preference for such posting mentioning the

“names of the deficit offices and they may be posted on the basis

of their seniority and preference. As such it is clear that the
Respondent Authority is required to take option from the officers
in accordance with the policy of cadre separation. But the
Respondent Authority without adhering to the policy decision
issued the impugned order dated 06-09-09 transferring the
Applicants from the office of the Respondent No: 2.

A copy of the circular dated 30-03-06 is
enclosed herewith and marked as

Annexure: 1.

That another circular being Circular No. Estt.1/320 dated 26-04-
06 was issued for clarification in respect of separation of '

common Group-B cadre in which it has been stated that an

-
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. - | o
o 5 T
«r o | .
officer who has given preference for more than one office for E 2

perinanent. allocation, will be considered for permanent allocation
as per his seniority and option exercised by him. The officer who » §
can not be a,ccomm-odated, he will remain under the cadre control “< |
of Respondent No: 2. and posted on deputation to the deficit %:{\
office till he is permanently allocated in the offices mentioned in %Q‘_
the option. In the circular it has been further mentioned that once
the officer is permanently allocated to the office of his éhoice,
such allocation is final. The Sr.AO, AO, AAO and SO will be
treated as four separate cadres for the purpose of allocation and
| i . . : the ratio of 80:20 in Sr.AO/AQ and AAO/SO will be maintained

Centra) Administrative Tﬁbunai

in each office while separating these cadres.

l
A copy of the circular dated 26-04-06 is g

\ 1%55 IS | | enclosed herewith and marked as

‘ uwahati Bench

[]? a 2009

Annexure: 2.

VIL That the applicant No.3 submitted his option for permanent
allocation in the Office of the AG (A&E), Assam, Guwabhati in
pursuance of the circulars issued for cadre separation of Group-B
officers and the Respondent authority after considering all aspect
of the matter posted the applicants in the office of the Respondent -
No: 2 permanently. The order of permanent allocation was issued
by the Respondent No: 2 vide Circular No.
AG/Sep/Gr..B/2006/64 dated 28-07-06 in which the name of the
applicant. is appeared at Serial No: 114. |

A copy of the circular dated 28-07-06 is
enclosed herewith and marked as

Annexure: 3.

VIII. That consequent upon separation of common Group B cadre
among the AG (A&E) Offices in-the North East region, the
Group B Officers have been permanently_allocate’d 1n ord_ef of
Seniority to the Offices as ap.peared" 1n the column T o% the
Admn.10rder No.132, dated 19092006 issued by the Sr._‘Dy.
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uwahati Bench

IX.

Centrai Admimstrative Tribunal

< .
Y
6 . s
Accountant General (Admn) of the Office of the Respondent No:
2. The name of the Applicant No.3 is appeared at serial no. 246 (3
of the order dated 19.09.2006 whereas the name of Smt Dipali "; §
(Mandal) Das is appeared at serial no. 247. Though Smt Dipali
(Mandal) Das is junior to the Applicant No.3 in service but she :§
has not been transferred in accordance with the policy of the <= |
séparation of Group B cadre.The name of the applicant No. 2 is
appeared at S1 No. 249 of the circular dated 19.09.2006 and the

name of applicant No. 1 is appeared at Sl No. 252. dated '
\

A copy of the Order dated 19-09-2006
is enclosed herewith and marked as g

Annexure: 4..

That the Hon’ble Central Administrative Tribunal, Guwahati
Bench by order dated 26.03.2007 passed in OA No. 115/06
issued a direction in paragraph 28 of the judgment to the effect
that “the fear of the employees who will be posted to deficit
offices are genuine. They may have to wait for much longer
period till | they are repatriated to the offices of their choice.
Whereas earlier all such officers on deputation were repatriated
within a period of 18/12 months. This Tribunal therefore directs
the respondents No. 2 to 8 that the policy of bifurcation of
common cadre of Group B officers consisting of
SO/AAO/AO/St. AO may be réviewed and for officers to be
posted on deputation in the deficit offices, maximum limit. of
time period of such deputation prescribed after which they should

be repatriated to the offices of their choice.”

That in compliance with the Order dated 26.03.2007 passed by
the Hon’bnle Central Administrative Tribunal, Guwahati Bench

in O.A. Nos 115/2006 and others; the policy on cadre separation

- of Group B Officers in the Office of the North East Region has

. o . . P N T
been reviewed prescribing a maximum period of ‘depuitation.

Accordingly the Group B Officers who are permanently élblbfééftéa
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XII.

to the Office of the AG (A&E), Assam, Guwahati but could not
be accommodated for want of vacancy were transferred and
posted on deputation basis for a maximum period of four years or

till the time vacancy arises in the parent office, whichever is

~ earlier. The Order was issued by the Sr. Deputy Accountant

General vide Admn.1 Order No. 153 dated 17.08.2007. But in the
impugned order dated 06.08.2009 the maximum period of

deputation has not been followed.

A copy of the Order dated 17.08.2007
is. enclosed herewith. and. marked as

Annexure: 5.

That the Gradation list as on 01-03-08 of the employees of the
Ofﬁce of the Respondent No: 2 was published by the Accountant

‘ Géne'ral(A&E), Assam, Guwahati. In the gradation list the name

of the Applicant No. 3 appears ahead of Smt. Dipali Das who is
junior to the petitioner in service. As per policy decision of cadre

separation the junior most persons are required to be transferred

at first. But the Respondent authority in violation of the policy

decision of cadre separation transferred the Applicant No. 3 from

the Office of the Respondent No: 2.

A copy of the Gradation list is enclosed

herewith and marked as Annexure: 6.

That the Ministry of Finance, Govt. of India had ciecided to
upgrade the pre-revised pay scale of Section Officer and
Assistant Audit Officer / Assistant Accounts Officer and placed
them in a common Pay Band, merging the posts of Section
Officer and Assistant Accounts / Audit Officer. C'onsequently the
merged cadre of Section Officer and AssiSfant- Audit Officer is
re-designated as Assistant Accounts Officer/ Assistant Audit
Officer and claésiﬁed as Group-B Gazetted officer. The circular
was issued by the Asstt. Comptroller and “Auditor General of
India vide Memo No. 697-6PC/GE(ii)22-2009 dated

M\'r M"(‘M !
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XIII.

XIV.

XV.

Guwahati Bench
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27.05.2009. The Applicants have also filed representations on
06.08.2009 itself with a prayer to cancel the transfer order dated
06.08.2009 but the Respondent Authority has not considered the
representation of the Applicants.

A copy of the circular dated 27.05.2009

Annexure: 7.

That after cadre separation of the Group-B Officers of the Offices
of the Offices of Accountants General (A&E) of North East, the
Applicants were transferred and posted at the Office of the

Respondent No. 2 on permanent allocation.

That the Group B Officers who are permanently allocated to the
Office of the AG (A&E), Assam, Guwahati but could not be

is. enclosed herewith 'a—nd marked as

v

2y
e

§ |

v, LMAMTV‘/(f

accommodated for want of Vacanc-ie_s, in the Office of the |

Respondent No. 2 were transferred and posted on deputation to
the deficit offices of AG (A&E) of any Nofth— Eastern Region for
a maximum period of four years or till the time Vaéanciés arises
in the parent office which ever is earlier and for that purpose
Admn.1 Order No. 153 dated 17.08.2007 was issued by the
Respondent No. 2. ’ '

That the Applicant No. 3 is transferred and posted on deputation
basis to the Office of the Sr.DAG (A&E), Nagaland, Kohima

vide Admn.1 Order No. 204 dated 06.08.2009 issued by the
Deputy Accountant General (Admn) of the Office of the
Respondent No. 2 on the same condition as prescribed in the
policy for separation of Group B cadre. The applicant Nol &2
are transferred and posted on deputation basis in the O/'o‘ the AG
(A&E) Mizoram, Aizwal.
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}A-nnexure: 11. . §

A copy of the Order dated 06.08.2009

is enclosed herewith and marked as

b
W, UatiorAr

XVI.  That all the Applicants filed their representation before the %
Respondent No. 2 on 05.08.2009 with a prayer to allow them to
continue in the Office of the AG (A&E) Assam, Guwahati in
which they are working permanently after cadre separation on the
basis of allotment of post at the ratio 80:20 of AAO/SO. The
Applicant No. 1 & 2 in their application further states that they
had already served at the deficit Offices and posted in the Office

g 33&137{Uﬂ of the Respondent No. 2 on permanent allocation after cadre

Centrai Administrative Tribunal separation. é
07 AUG 2008 -
The copies of the representation dated

- ey
uwahati Bench ! 06.08.2009 are enclosed herewith and

marked as Annexure: 8,9 & 10

5.GROUNDS FOR RELIEF WITH LEGAL PROVISIONS:

(a) That there are violation of the Article 14 and 16 of the

Constitution of India.

(b) That the transfer of the Applicants are in violation of the policy
issued on 30.03.2006 in respect of cadre separation of Group B
Officers in as much as the Applicants were posted in the Office of
the Respondent No: 2 on permanent allocation after taking into

consideration of their one time option of permanent posting.

(C) That the Applicants were transferred to the Office of the
Respondent No. 2 after taking into account of the post vacant in
the ratio of 80:20 of AAO/SO which is required to be maintained
in accordance with the circular on cadre separation issued by the

Respondent Authbrity.
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(d) That as per circular dated 30.06.2006 the option is required to
be taken from the Assistant Accounts Officers of Group B cadre

;

5
S

il

for posting but no option has yet been taken from the Assistant

U\fv, U\Nb\w

Accounts Officers after merger of the AAO and SO in the common

(e) That in the impugned order of transfer dated 06.08.2009, it has
been stated that the applicants are transferred for a maximum

period of 4 years from the date of taking over chargé on the same

~ condition as prescribed in the policy for separation of Group B

cadre. But in the policy for separation of cadre it has been clearly

stated that if sufficient officers are not available for such posting

strength in each cadre shall be sent to deficit office on deputatidn

, basis and no willingness shall be necessary for this purpose.

on deputation basis, the junior most persons in excess of required é

Though Smt Dipali (Mandal) Das is junior to the Ap.plic‘:ant No. 3
in service but she has not been transferred to any other deficit

office which is in clear violation of the circular on cadre separation
and Article 14 of the Constitution of India.

f. That in pursuance of the judgement of the Hon’ble Tribunal the
office order dated 17-08-07 was issued incorporating the provision
that the officers will be transferred to the deficit offices for a

maximum period of 4 years or till that time vacancy arises in the

" parent office, which ever is earlier. But the impugned order dated

06-08-09 was issued without adhering to that provision.

g. That the officers who will be repatriated after transfer of the
Applicants in pursuance of the impugned order dated 06-08-09
have not yet been completed the 4 years term. As per the policy of
cadre separation the officer can only be repatriated after
completion of 4 years term or whenever the vacancy arises. But
with the intention to create vacancies. and to accommeodate other
officers, the applicants were transferred malafidely to help those

particular officers.
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6. DETAILS OF REMEDIES EXHAUSTED: E
The Applicants have already filed their representations to the N
Accountant General (A & E) Assam on 05.08.2009 with a prayer not 'é
to transfer the Applicants from the Office of the Respondentv No. 2 to
any other deficit Offices of Accountant General (A & E) of other

offices of North-East Region. The Applicant No. 1 & 2 had already

posted at the Office of the Respondent No. 2 under the policy of
posting in the ratio of 80: 20 of AAO / SO. The applicants have also

o : filed their representations on 06.08.09 itself to the Respondent No. 2
Cent . ‘ mwm p : ) .
Fal Administrative TribunaiWith a prayer to cancel the transfer order of the Applicants dated E

served at the deficit Office and after cadre separation permanently §

07 AU~ 2008

6.08.2009 transferring them from the office of the Respondent
0. 2. |

T s
uwahati Benc
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7. MATTERS NOT PREVIOUSLY FILED OR PENDING
BEFORE ANY OTHER COURT / TRIBUNAL:

That the Applicants declares that the matter regarding
this Application is not pending in any other Court of Law or any
other Statutory Authority or any other Bench of the Hon’ble

Tribunal.
8. RELIEF SOUGHT FOR:

In the premises aforesaid it is most respectfully prayed
that the Hon’ble Tribunal may kindly be pleased to ‘adm_it, this
Application, call for the records and on perusal of the records and

upon hearing the parties be pleased to grant the following reliefs:
(A) Direction to the Respondent No. 1 &2 not to disturb the posting

of the Applicants in the Office of the Accountant General ( A & E)

Guwabhati in which they are permanently posted.

[ e e T L r L e LM oLt et af e e o el Tiwge L N . Lo e o w o et
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(B) Direction to the Respondent No. 2 not to transfer the Applicants

to the other Offices of AG (A &E) of Meghalaya, Manipur, Tripura,
Nagaland, Mizorum and Arunachal Pradesh from the office of the
Respondent No: 2

(C) Stay the impugned Admn.1 Order No. 204 dated 06.08.2009
issued by the Deputy Accountant General (Admn) of the Office of
the Respondent No. 2 transferring the Applicant No. 3 from the
Ofﬁce of the Accountant General (A & E ) Assam, Guwahati to the

. Office of the Sr. DAG (A&E), Nagaland, Kohima and the Applicant

Centrai Administrative Tribunal
07 AUR 2008
TS

uwahati Bench

}No. 1 &2 from the Office of the Accountant General (A&E) Assam,
Guwahati to Office of the Accountant General (A&E) Mizoram,

Aizwal.

9.

'(D) And any other such Order / Orders as the Hon’ble Tribu_hal may

deem fit and proper for the ends of justice.

INTERIM ORDER PRAYED FOR: .

The Applicant prays that in the interim, the Hon’ble Tribunal may
kiridly be pleased to stay the Admn.l Ordér; No. 204 dated
06.08.2009 transferring the Applicant No. 3 from the Office of the
Accountant General (A & E) Assam, Guwabhati to the Office of the
Sr. DAG (A&E), Nagaland, Kohima and the Applicant No. 1 &2
from the Office of the Accountant General (A&E) Assam, Guwahati
to Office of the Accountant General (A&E) Mizoram, Aizwal.

10. That the Applicant furthers declares that the pfesent
application is filed by him through his counsel before this Hon’ble

Tribunal.

fty o A
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9. PARTICULARS OF POSTAL ORDER SUBMITED AS
APPLICATION FEE:

Postal Order Neo. : [

W A anabi

Date of Issue:

Issued from:

.

Payable at: Guwahati

Hnih f,

10.LIST OF ENCLOSURES:  As per index.
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VERIFICATION o

I, Sri Alok Kumar Chakraborty, aged about 47 years, son of Shri Gobinda

Ram Chakraborty, resident of Ram Nagar Path,Udalbakra, Guwahati in the

District of Kamrup (Metro), Assam do hereby solemnly affirm and state
that I am ful*ly acquainted with the facts and circumstances of the case and
competent to verify the statements made in the accompanying application I
have been authorized by the other applicants to \}erify the statements made
in the accompanying application on their behalf. The contents made in
paragraphs 4 [(I) to (XIV)], 6 and 7 are true to my personal knowledge
and those made in paragraph 5[(a) to (G)], are believed to be true .on. legal

advice and that I have not suppressed any material fact.

And I sign this verification on this 7" day of August 2009 at

Guwabhati.

Nt Wy, G A, ™

DEPONENT.
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OFFICE OF THE ACCOUNTANT GENERAL(A&E) ASSAM. GUWAHATI

Circular on Cadre Separation

Circular No.AG/Sep/Gr.”’B*/2006/141 Dated 30/3/2006

L Headquarters office has decided to separate the common Group ‘B’ cadre
from Section Officers to Sr. Accounts Officers in the A&E offices of the N.E.
region hither to controlled by the Accountant General(A&E) Assam,
Guwahati.

1. The offices to which the staff may exercise their one time option are the A&E
offices at Assam, Meghalaya. Manipur, Tripura, Nagaland and the newly
created offices of Mizoram and Arunachal Pradesh.

[l The separation of Group ‘B’ cadres would be in accordance with the
following criteria :-
V. The existing staff may be allocated on permanent posting against the required

strength on the basis of the seniority of the officers who have exercised their
option for allocation to such offices, irrespective of their base office.

V. If the number of optees for a particular office is more than the required
strength  of that office, the excess persons in each cadre
(SAO/AO/AAOQ/SO).who can not be accommodated in the office of their
preference against the required strength of that office as per their seniority.
shall be posted on deputation basis to the office for which number of optees is
less than the required strength of that office viz deficit offices. If sufficient
volunteers are not available for such posting on deputation basis, the junior
most persons in excess of required strength in each cadre shall be sent to
deficit office on deputation basis. No willingness shall be necessary for this
purpose but deputation allowance shall be payable. However, they may be
asked to give their preference for such posting mentioning the names of deficit
offices and as far as possible they may be posted to such deficit offices on the
basis of their seniority and preference given by them for this purpose. These
persons shall be posted to the office of their choice on the basis of their
seniority on availability of subsequent vacancies against the required strength
in such offices. The surplus optees shall also form part of the cadre of their
office for which option was exercised by them.

VI If the number of optees for a particular office is less than the sanctioned
strength of that office all the optees shall be allocated to that office. The
remaining vacancies shall be filled by deputation of surplus optees as per
guidelines laid down at V abhove. The vacancies arising due to repatriation of
the deputationists to the office of their choice will be filled up by the
concerned offices as per provisions contained in the Recruitment Rules for the
concerned posts.

VIL. The promotions to Group ‘B’ posts after the scparation of cadre shall be made
by the concerned offices from amongst the eligible officers of their office.
However. in surplus offices no further promotion will be made till all the

Centrai Administrative Tibunal -
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surplus optees posted to deficit offices on deputation basis are accommodated
in these offices.

Direct recruitment will be done in the deficit offices only against the
requisition already placed/to be placed to Staff Selection Commission.

With a view to implement the above scheme of separation of cadres of Group
‘B” posts, all the present Group ‘B’ Officers (Section Officers to Senior
Accounts Officers including those on deputation and on foreign service) of
this office are herebby directed to exercise their options in the enclosed
“FORM OF OPTION™ and submit the same to the Senior Accounts
Officer/Admn. of this office bv_15™ April, 2006 positively. He should also
prepare a list of officers on leave and ensure sending of this circular with

‘Option Form" to them by Registered post.
L.
ST

Sr. Dy. Accountant General (Admn.)

pm T T T e
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OFFICE OF THE ACCOUNTANT GENERAL (A&E) MEGHALAYA ETC.,
SHILLONG-793001

Circular No. Estt.1/ 320 Dated:- 26/4/06
In continuation to this Office Circular No. 239 dated 21.4.2006 regarding
Separation of Common Group 'B' cadres from Section Officers to Sr. Accounts Officers,

the following ciarification furnished bv the Headquaniers Office is circulated to all
concern.

(1) Proposed Sanctioned Strength of Gr.'B' cadres for the Office of the Meghalava,

Arunachal Pradesh and Mizoram.‘
MEGHALAYA A/PRADESH MIZORAM
Sr.AO/AO 9 4 3
AAO/SO/Supr. 2 13 - 11

(i1) An Officer, who has given preference for more than one office for permanent
allocation, will be considered for petmanent allocation as per his seniority and
option exercised by him. If he can not be accommodated to the office of his first
choice he will be considered for permanent allocation to the office mentioned at
S1. No. 2 and s0 on. If however he cannot be accommodated to any of the these
offices as per his seniority and option he will remain under the cadre control of
the Accountamt General (A&E) Assam. Guwahati and posted on deputation to the
deficit office(s) till he is permanently allocated to any of the offices mentioned in
the option against the subsequent vacancy arising in the concerned office(s).

(i)  Once the officer is permanently allocated to the office of his first or subscquent

o

choice in the option torm. such allocation is final and no further change will be
allowed.

(iv)  As no further promotion will b¢ made in surplus offices till all surplus opteees
posted on deputation to deficit offices are accommodated, the concemned surplus
offices will accommodate their surplus optces against subsequent vacancics.

(v) Sr.AQ, AO, AAO and SO will be treated four separate cadres for the purpose of

allocation and the ratio of 80:20 in Sr.A('AO and AAQ/SO will be maintained in
cach office while separating these cadres. '

(vi)  The sanctioned strength and PIP for the newly created offices of Mizoram and
Arunachal Pradesh is being intimated by HQrs. Office (BRS wing). No additional
post is being created for the present.

(Contd... PR2)
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(vii)  The officers who are presently on deputation 1o other offices will be allocated to
the offices as per their senioritv-cum-preference. Thev will be repatriated from the
borrowing office(s) to their allocated office subject to availability of vacancy n
that office. No supernumerary post will be created in any office.

(viii) The sanctioned strength minus existing vacancies proportionately distributed in
cach cadre is the required strength. for the purpose of separation of cadre. NO
additional post is being created for the present.

( Authority:- AG's Orders dated 26.4.06 at P/7N of the File )

a Sds-

ESTABLISHMENT OFFICER
Memo No. Estt.1/10-15/SOC/Gr.B'/2006-07/321-322 Dated:- 26/4/06
Copy forwarded for information to:-
1. All St. AOs/AQOs
2. All AAOs/SOs

D
ESTABLIS NT OFFICER

ST GYITETER 530
Centra: Administrative Tribuna:
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OFFICE OF THE ACCOUNTANT GENERAL(A&E) ASSAM, MAIDAMGAON,
BELTOLA, GUWAHATI-781 029

Circular No. AG/ Sep/Gr.'B'/20006/64 28 July, 20006

Consequent on their Promotion to the cadre of SO/AAO/AQO/Sr.AOs.,
the officers were liable to be transferred and posted to any of the offices of
the ‘Accountant General (A&E) Assam, Nagaland, Tripura, Manipur,
Meghalaya etc. or any other offices likely to be opened in future in the N.E.
Region. |

As per Policy on Cadre Separation issued under Circular No. AG/
Sep/Gr.'B'/ 2006/141 dated 30/3/2006 the following Group 'B' officers are
hereby transferred and posted to the office(s) as shown below :-

T e o S ,q‘k :
*'|Present place ﬁPlace of postlng

of'posting - ‘consequent upqp
Olo.the - '|. Cadre Sep..

A GIA&E)/Sr .~ Olo the ik

ars G/A&E)/S o’A%

1; CHINMOY ROY St AO. Assam Permanently allocated
,  CHINMOY Sf A. O ~ Assam ~ Assam - Permanently allocated
' 'BHATTACHARJEE S o ) S )
3 SWADESH KUMAR DAS sr. AO ‘ Assam Assam Permanently allocated
4 DEBABRATA ’ Sr. A0 © Assam - Assam .~ Permanently allocated
" BHATTACHARJEE T ‘
5 RANAJIT DHAR Sr.AO : Deputgtnon : Assam | Permanently allocated
6 MUKUR KANTI St AO Assam Assam " Permanently allocated
©.CHOUDHURY SRAY o |
. . © Assam - Assam * Permanently allocated
7. .BIDYUT KR.CHOUDHURY  :Sr. AO" . _
8 {PREMENDU KANTI SEN 'St AO | Assam . Assam | ‘ Permanently allocated
' - i Assam  Assam . Permanently allocated
9. BROJENDRA CHOUDHURY Sr. A.O: ‘ : : »
‘DEBABRATA A»S AO : Assam ~ Assam " Permanently allocated
10 CHAKRABORTY S AO - , -
: 7 "Manipur "~ Assam Permanently allocated
11. M.KULANDAI RAJ : .8r. A.O
' . o ~ Assam "~ Assam Permanently allocated
12. LAKSHMAN (‘{ DEY ‘Sr. A.O: : .

“& b L/OQ(,OJ"G | "MJTQ ITrATTER :)1"\\813-#7": .

Tentrag Administrtiva Tribunal
)b‘y:/o_/(o X | 072
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P
. ] Present place| Place of posting
Hi.No. Name of the Employee Design| of posting | consequent upon Remarks
(2) ation Olo the - Cadre Sep.
(1) (3) |A.GIABE)ST. Olo the (6)
DAG (A&E) |A.G/A&E)/Sr. DAG
(4) (A&E)
(5)
97 PIJUSH CHAKRABORTY  AAOQ  Nagaland Assam Temporarily
accommodated
98. ASHIT DHAR AAO Meghalaya Assam Temporarily
accommodated
99 NIRJYAS DAS AAO Assam Assam Temporarily
accommodated
Assam Assam Temporarily
100 NARAYAN DEB NATH AAO : accommodated
101 SHAMBHU KUMAR NATH ~ AAOQ  Assam Assam Temporarily
. accommodated
Assam Assam Temporarily
102 LAKSHMI BHATTACHARJEE A A.O accommodated
103 JAHARBRATA AAO Assam Assam Temporarily
BHATTACHARJEE o ' accommodated
104 BIDYUT SEN AAO Assam Assam Temporarily
"7 PURKAYASTHA o accommodated
105 SOUMEN CHAKRABORTY  S.0 Tripura | Assam . Permanently allocated
106 DHIRAJ KUMAR DAS SO Assam Assam Permanently allocated
A P f ted
107 RANOJ BARMAN SO Assam ssam ermanently allocate
108 KRISHNA BASI DAS SO Meghalaya Assam Permanently allocated
§ Assam P tly allocated
109 PIJUSH KANT! SUR . S.0 Meghalaya 5$ ermanently aflocate
110 BIMALENDU SO Nagaland Assam Permanently allocated
CHAKRABORTY '
Assam P tly allocated
111 ABHIJIT BISWAS S.0 Meghalaya ermanently aliocate
Assam P ted
112 SHOVAN KUMAR KAR S0 Meghalaya s ermanently allocate
Assam Permanently allocated
@UTTAM KUMAR SAHA so  Meghalaya y
Assam - Perm fly allocated
(112)AMIT PATRANABIS S.0 Assam anently afloc:
Meghalaya Assam * Permanently alloczted
115 DIPALI (MANDAL) DAS S.O as per provision of M.L.R
Manipur Permanently allocated
116 Y. MANAOBISINGH  ~i+ sr.AQ Meghalaya Pur ... "¢ y
io Manipur Permanently allocated
117 CHONGTHAM JOY KR. Sr AO Deputation p y

SINGH(il)
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Memo No. AG/ Sep/Gr.'B'72006/ 1430 : 28 July. 2000

Copy forwarded to: Fur

o

The Comptroller & Auditor General of India,
10, Bahadur Shah Zafar Marg,

Indraprastha Head Post Office,

New Delhi- 110 002. '

sd/-
Sr. Deputy Accountant General (Admn. & VLC)

Memo No. AG/ Sep/Gr.'B'/2006/1431-45 28 July, 20006

Copy for information and necessary action to:
Copyto:

*
*

@ & ¢ & & & & & & OO0

The Pr. Director of Audit, N.F. Railway, Maligaon, Guwahati 781 011

The Senior Deputy Accountant General (A), O/o the A.G. (A&E) Meghalaya

etc., Shillong 793 001.

The Senior Deputy Accountant General (A&E) Tripura, Agartala ;
The Senior Deputy Accountant General (A&E), Manipur, Imphal 5
The Senior Deputy Accountant General (A&E), Nagaland, Kohima

The Secretary to the Accountant General (A&E) Assam Guwahati 781 029

All concerned officers

Concerned Branch Officers

The Private Secretary to the Accountant General.

The Pay & Accounts Officer, Local

The Steno Gr. Il attached to Sr. DAG(A)

The Steno Gr. | attached to Sr. DAG(P&F)

The AAO/Confidential Cell

The Hindi Officer — Hindi version of this order may be issued from his end.

Admn 1 Order Book ’ :

/
Accounts Officer (Admn)

el
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OFFICE OF THE ACCOUNTANT GENERAL (A&E) ASSAM
MAIDAMGAON BELTOLA, GUWAHATI-781 029.

Admn.l Order 'No. 132 19 September, 2000

Consequent upon separation of common Gr. *B’ cadre among A&E offices in the
Nonth Bast region w.e.f 31-07-06_(AN) the following, (JlOLl]') ‘B’ ofhcexs have been
—

per mdnenlly dllocaled to the' offices indicated bclow agaimst their names at column No.

(7) in order of scniority.

MANIPUR

: Deputation
. I UPpIp _SR. ACCOUNTS
. YMANAOBISINGH  oeriCER
, . . SR.ACCOUNTS  Jen'85 29-09-94 Oio the A.G (A&E) ASSAM
2. CHINMOY ROY OFFICER . . Assam, Guwahati
,  CHINMOY SRACCOUNTS  July'8o 17.04-96 ° Oloihe A.G (A&E) ASSAM
© BHATYACHARJEE  OFFICER : Assam. Guwahal
SWADESH KUMAR  SR. ACCOUNTS  .dJuly'80 006796 T Olo the AG(ASE) . ASSAM
4. 'DAS OFFICER ' Assam, Guwahati
' 'SR, ACCOUNTS " Bece’ "01-08-96 ~ Olothe AG (ABE) MEGHALAYA
5. AMALENDU DASI)  oFFICER , Meghalaya, Shillong
}~ DEBABRATA ) SR. ACCOUNTS i“DééfQ'""T&ﬁf@?w'”“6mlmaKG(A&E) "ASSAM
" BHATTACHARJER  OFFICER Assam, Guwahali
. CHONGTHAM JOY KR. SR. ACCOUNTS Dec'80 1\.) 01-97 Deptation MANIPUR _
© SINGH(I .OFFICER
Dec'86 150197 Ofo the Sf. D.A.G MANIPUR .
R, ACCOUNT
8. .N.G. RUTH ?)FF?C!SR NTS ~(A&E) Manipur, imphal
i CCOUNTS “Novida " 190297 Deputation ASSAM
a6 SR. ACCOUNTS A SA
9. i\ANAEJlT DHAR OFFICER ‘ -
0 MUKUR KANTI SR.ACCOUNTS T Decdd 11-03-67 " "Olo the A.G (A&E) ASSAM
10. CHOUDHURY OFFICER Assam, Guwahatli )
0" BIDYUT SR. ACCOUNTS . “Dec'80 11-63-97 = Olo the A.G (A&E) ASSAM
© KR.CHOUDHURY .OFFICER : Assam, Guwahatl o
 PRANAY BHUSAN SR ACCOUNTS ~ Nov83 TU3iaer T Olothe Sr.D.AG ' TRIPURA
12. NAG ¢ OFFICER (A&E) Tripura, Agartala
PREMENli)U KANTI " sR ACCOUNTS "iDecB2 18-02-98 ~  Olothe A.G (A&E) ASSAM
13. SEN OFFICER ’ Assam. Guwahati
14 -ATHOKPAM BIREN  SR.ACCOUNTS  Juiv8s ' 02:03-98  Olothe Sr. D.AG MANIPUR
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Pradsch, Shillong

437 RAMAMOY ASSTT. ACCOUNTS Nov'00 02-01-06 %
BHATTACHARJEE OFFICER :
o ‘ ASSTT. ACCOUNTS Nov'00 02-01-06 Ofo the Sr. D.A.G TRIPURA
728 AMRIT LAL DAS OFFICER (A&E«) Nagaland.
. . nhilma
3 ASSTT. ACCOUNTS Nov'00 02-01-06 * *
729 DHRUBAJYOTI DEB QFFICER
10 SUBRATA DAS ' ASSTT. ACCOUNTS Novi00 02-01-06 Olo the Sr. D.A.G TRIPURA
" CHOUCHURY OFFICER (A&EV) Nagaland,
' . . Alima
231 SURENDRA PRASAD  ASSTT. ACCOUNTS “Nov00 02-01-06 %, o
' ROY . OFFICER '
, N , Nov00  27-02:03  Ofoihe AG (ABE)  MEGHALAYA
232 RA;J\ A PAL.'DEO.KOTA S‘E'CTION OFFICER - : Meghalaya,Shillong
, o e Nav01 2900503 T Ok the Sr.DAG TRIPURA
233 PRANAB KUMAR SHIL SECTION OFFICER , (A&E) Tripura. Agartala
. SOUMEN Nov01 = 25-08-03 Olothe A.G (ASE) ASSAM
23 N AKR ABORTY SECTION OFFICER Assam, Guwahati
' © Novol  22-09-03 Olo the A.G (A&E ASSAM
235 DHIRAJ KUMAR DAS  SECTION OFFICER - Assam, Gu“faha"’
e PANKAJ DEV o o Nav'1 11-09-03 ~ Ololhe A.G (A&E) MEGHALAYA
"3 CHOWDHURY SECTION OFFICER Meghalaya,Shillong
' L Nov01 30-12-03 Olo the A.G (A&E) ASSAM
237 RANOJ BARMAN SECTION OFFICER Assam, Guwahali
' ) Nov'01 30-12-03 Ofo the A.G (A&E) ASSAM
238 KRISHNA BASIDAS  SECTION OFFICER Assam, Guwahali
e GOPAL CHANDRA _ . Novoi 30-12-03 Ofa the Sr. D.A.G TRIPURA
39 DEVNATH SECTION OFFICER (A&E) Tripura, Agartala
Nov'01 18-11-04 Olo the A.G (A&E) ASSAM
240 PIJUSH KANTISUR  SECTION OFFICER Assam, Guwahali
' BIMALENDU _ “NovD1 11-01-05 "~ OJo the A.G (ALE) ASSAM
241 CLIAKRABORTY SECTION OFFICER : Assam, Guwahati '
) _ "Nov'01 18-02-05  Ofo the A.G (A&E) ASSAM
242 ABHUIT BISWAS SECTION OFFICER . Assam, Guwahali
Nov'01 18-02-05°  Ofo the A.G (ALE) ASSAM
243 SHOVAN KUMAR KAR SECTION OFFICER Assam, Guwahati
' "Nov'o1 18-02-05 Olo the A.G (A&E) ASSAM
UTTAM KUMAR SAHA SECTION OFFIGER . Assam, Gowahali
: o ' " Nov'01 12-01-05 Olo the A.G (ARE) MEGHALAYA
245 KUMAR'KARKI SECTION OFFICER Meghalaya,Shillong
Nov'01 11-01-05 Ofo the A.G (ALE) ASSAM
246 AMIT PATRANABIS  SECTION OFFICER Assam. Guwahali
' ) Nov'01 18-02-05 Olo the A.G (A&E) ASSAM
247 DIPALI (MANDAL) DAS SECTION OFFICER Assam. Guwahali
' ‘ Nov'01 18-02-05 Olo the Sr. D.A.G ASSAM
248 DHIRESWAR BORO SECTION OFFICER (A&E) Arunacha!
DRrnitach Qhillane~
-1 .
o ; -May'03 25-02-05 Ofa the Sr. D.A.G ASSAM
\/@ﬁfAD'P KUMARDAS  section oFficer M2y (A&E) Mizoram,
Chillnne
_ : ) May'03 25-02-05 Olo the Sr.D.A.G ARUNACHAL
250 RATAN DEBNATH SECTION OFFICER (A&E) Arunachal PRADESH
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§iNo. TName of the Emptoyee| Designation - - “Year of_ |, Post separation \ Place of ,
. ’ - -l passing{ promation ‘{: posting Permanent
ot SOGE| -+ -3s |’ Allocation
K Ofo the A.G
. (A&E)/Sr. DAG |
. C - (A&E) l
| R B TN %o 05 o 2(‘ AET R len”/\”'”
.. WHOKAN GHANDRA May'03 14-03-05 othe AGH{ ) TRIPUR
»U ROV SFCTION OFFICER Meghalaya Shillong
ALOK KR ;N May 03 25-02-05 * *
CHAKRABORTY SECTION OFFICER
. ] ) May'03 15-04-05 * *
253 BISWANT DUTTA SECTION QFFICER
May03 04-03-05 Olo the A.G {A&E) MEGHALAYA
51 DEBASISH DAS SECTION OFFICER Meghalaya.Snillong
May 03 30-03-05 Deputation MEGHALAY A
255 BABUL SHOME SECTION OFFICER .
. _ May'03 30-03-05 Deputation ASSAM
256 NIRMAL SINGH SECTION OFFICER
May'03 01-04-05
257 SROTAN CHANDRA  5E(TION OFFICER Y * *
May03 06/05 Olo the Sr. DAG NAGAL AND
58 JOSEPH K.A SECTION OFFICER ) (A&E) Nagaland.
W Aahim~a
yen MANDIRA . __ May03 06/05 Olo the Sr.D A.G ASSAM
299 pURKAYASTHA SECTION OFFICER (A&L:) Manipur_ imphal
3 May 03 17-08-05 * *
260 ASHISH BANERJEE SECTION OFFICER
. . May'03 17-08-05 * *
261 HITESH CH. KALITA SECTION OFFICER '
. . Nov'93 20-01-06 Olo the Sr. DAG TRIPURA
762 NEPAL CH. BISWAS SECTION OFFICER (A&E) Nagaland.
Kchime

Sl No. 41. 42, 44, 40, 47, 50, 57. 59, 62. 69, 180. 191, 201. 207, 221, 223, 228, 230.
7248, 249, 251, 259 & 2062 have been posted on deputation basis 10 the offices as shown
against their nanes in column no. (0).

*As per order of Hon'ble CAT, Guwahat Bench status quo is being maintained
respect the officers as shown in SI No. 40, 48, 49,192, 197, 198, 202, 204, 210,212,215
214, 215, 216, 218, 222, 224, 226, 229, 252, 253..257, 260 & 201 and hence their
permanent allocation has been kept in abeyance.

% As per order of Honorable CAT, Guwahati Bench in O.A No. 221 0f 2000
S} No. 227 and 2317s allocation is kept in abeyance presently.

[Authority A.G's Order dated 15-09-06 atP/53N in fite No. No. AG/ Sep/Gr.'B'12006]

sdil-

Sr. Deputy Accountant General (Admn. & VLC)

sy aainy; n




Memo No. AG/ Sep/Gr.'B'72006/2207 19 September, 2000
Copy forwarded to:

The Comptroller & Auditor General of India,

10, Bahadur Shah Zafar Marg,

Indraprastha Head Post Office,

New Delhi- 110 002.

sd/-

Sr. Deputy Accountant General (Admn. & VLC)

Memo No. AG/ Sep/Gr.'B'/2006/2208-24 19 September, 20006
Copy to:

+ The Pr. Director of Audit, N.F. Railway, Maligaon, Guwahati 781 011

+ The Senior Deputy Accountant General (A), O/o the A.G. (A&E) Meghalaya
etc., Shillong 793 001.

The Senior Deputy Accountant General (A&E) Tripura, Agartala

The Senior Deputy Accountant General (A&E), Manipur, Imphal

The Senior Deputy Accountant General (A&E), Nagaland, Kohima

The Senior Deputy Accountant General (A&E), Arunachal Pradesh, Shillong
The Senior Deputy Accountant General (A&E), Mizoram, Shillong

The Secretary to the Accountant General (A&E) Assam Guwahati 781 029
All concerned officers

The Private Secretary to the Accountant General.

The Pay & Accounts Officer, Local

The Steno Gr. Il attached to Sr. DAG(A) -

The Steno Gr. | attached to Sr. DAG(P&F)

The AAO/Confidential Cell :

The Hindi Officer — Hindi version of this order may be issued from his end.
Admn 1 Order Book

00000000000000

Accounts Officer (Admn)
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OFFICE OF THE ACCOUNTANT GENERAL(A&E) ASSAM,
MAIDAMGAON, BELTOLA, GUWAHATI-781 029
Admn.1Order No. 153 17 August, 2007
In compliance with the directions of the Hon'ble Central Administrative
Tribupal. Guwahati Beuch, Guwehati side i: order dated 26-G3-07 ir. .4 Nos
11372000, 12572006, 14372006 and 1462005, tic policy on cadre separation of Group B
officers in the Office of the North East Region has been reviewed by Headquariers offize
‘prescribmg & maximum period of deputation, vide its D.O letter No. 411/LC/95-2006
cated 30-05-07 read with letter No. 455/L.C/95-2006 dated 12-06-07. Accordingly, the
following Greup ‘B officers who are permiznently allocated o the Office of tne A.G
'A&E), Assam, Guwahati but could not be accommodated for wan! of vacancy in ‘his
office are hc}eby' transferred and posted on deputation basis to the office (s) as shown
below, for a maximum period of 4 vears or till the time vacancy arises in the parent
office, whichever is earlier, w.e.f the date of joining in the new placé of posting against
this order.
>resent place of Place of posting on
Si Designa posting deputation
No Name ion Olc the A.G (A&E)  Olothe A.G (A&E)/Sr.
DAG {A&E)
Assam Arunachal
1. DILIP KUMAR DAS(IIN) Sr. AO Pradest, Shillog L
. Assam Arunachat v ¢ =17 ¥
- _2__5_S_|_'_UI<_:)_S,H S_U_T&«_DHA_R_FI_A_Q ——— - e . pradesh.—Shmong—"j-' :,l-v,‘\_//‘;/\/
a . Assam Arunachal 4 v ,.k'iv.- .
3. SHILPI DEY AAO Sradesh Shilong v %{‘/}
Assam Arunacha! 3 ¢t
4 AMULYA SARMA AAQ Pradesh, Shillong
Assam Arurachal 4
=
£, SIRAZUDDIN AHMED AAC Pradesh. Shillong
6 DEBA PRASAD AAO Assam Arunacnal s
" BHATTACHARUJEE e Pradesh, Shillong
Assam Arunachal +
7 SANKAR DAS AAQO Pradesh. Shillang
e Assam Arunachai 1
&€ RATAN KUMAR DEY AAO Pradesh, Shiliong
9 KUNTAL SAHA AAO Assarr Mizoram. Aizawl
) ARUF BURAGOHAIN AAO fsser Mizoram, Aizaw S UYTTATReR sines
}«o bﬂ/ L e _Centrai Administrative Thb

/T ..
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12

13.

14

15,

a
n

17.

18.

19.

20

(AN) 1o enzble them to join in their new

{Authority

~~No. Admn.1/Cadre NE-Separation-Gr-*B*/2753 — ~- - - -~ -

KAMALENDU

'BHATTACHARJEE (1)

KALPANA RANI DEB
SANJAY RANJAN DEY

- 29-

AAO
AA.O

AARO

BINOY KUMAR MANDAL A.A.O

SABYASACHI
CHOUDKHURY

OHRUBAJYOTI DEE

ALOK KR.
CHAKRABORTY

BISWAJUIT DUTTA

SADHAN CHANDRA
PAUL

ASHISH BANERJEE

. HITESH CH KALITA

AAQ

AAGC

$-v

S.0

S.O

SO

S.0

Assam Mizoram, A.zawi
Assam Mizoram, Aizaw!
Mechalaye Mizoram, Aizawl
Assam Mizoram, Aizawi
Meghalaya Nagaland Kohima
Azsam Manmpur, Imphal
Meghalaya Mzoram, Aizaw!
Meghalaya Arunachal
Pradesh, Shillong
Meghalaya Arunachal
Pracesh, Shiliong
Meghalaya Manipur, iImphal
Meghalaya Man.pur, imphal

On transfer they stand released from their respective offices w. e. f 31-08-07

place of posting on deputation basis.

A.G’s Order dated at p/61 N in file No. Admn,. I/Cadre NE Separation Gr.

‘B/2003-04]

The Comptroller & Auditor General of India,

1G, Bahadur Shah Zafar Marg,
Indraprastha Head Post Office,

New Dethi- 110 002.

- ——
2

L

R

07 aug 2009

(T.M.Roy)
Sr. Deputy Accountant General (Admn.)

17 August, 2007

\

(T.M.Roy)
Sr. Dejuty Accountant General (Admn)

A0 O siidpe
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THE GRADATION LIST AS ON 01-03-2008 PREPARED IN ACCORDANCE WITH THE DIRECTIONS
CONTAINED IN THE COMPTROLLER AND AUDITOR GENERAL OF INDIA'S CIRCULA? NO. NGE/23/1988
ISSUED UNDER LETTER NO. 233-N.2/34-88 DATED : 17/03/1988, CIRCULAR NO. NGE/31/1989 ISSUED UNDER
LETTER NO. 427-N.2/1-89 DATED : 26/04/1989, CIRCULAR NO. NGE/67/1989 ISSUéD UNDER LETER NO. 749-
N.2/89 DATED : 06/09/1989 AND CIRCULAR NO. 11-NGE ISSUED UNDER LETTER NO. 191-N.2/54-92 DATED :

20/04/1993.

'NOTHING IN THIS LIST IS TO BE TAKEN AS CONVEYING ANY SANCTION OR AUTHORITY OR MAY
BE HELD TO SUPERSEDE ANY STANDING RULES OR ORDERS OF THE CENTRAL GOVERNMENT WITH WHICH

IT MAY BE AT VARTANCE.
3" e | | e
_,QQJ‘“&) 3‘: M of | PINUEL BASUMATARY

ACCOUNTANT GENERAL (A&E) ASSAM

W | | GUWAHATT

o commiass i e




A SECTION- I

LIST OF CLASS - T OFFICERS IN THE OFFICE OF THE ACCOUNTANT GENERAL (A&E)

ASSAM, GUWAHATI AS ON 01-03-2008
SANCTIONED STRENGTH

PERMANENT ' TEMPORARY

Accountant General .

Sr. Deputy Accountant General (Admn) _ -

Deputy Accountant General (P&F) i -

Deputy Accountant General (A/Cs & VLC) .

Welfare officer ' : -

Total Sanctioned strength of Gr A officers 5
Total actually employed Gr. A officers 5

O s w o

Shri Pinuel Basumatary, IA & AS, Accountant General (A&E) Assam, Guwahah

ShriR. C. Das, IA & AS, Sr. Deputy Accountant General (Admn) Assam, Guwahati.

Shri A. B. Purkayastha, IA & AS, Deputy Accountant General (A/cs & VLC) Assam, Guwahati
Shri Ainul Haque, TA & AS, Deputy Accountant General (P&F) Assam, Guwahati

Smti. Naina A. Kumar, TA & AS (on study leave)
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SECTION - IT
Name of Cadre Permanent Temporary Casual Total Remarks
Strength  Strength ‘ Strength
Sr. Accounts Officer - ' 20 1 21
Accounts Officer - 6 | 2 8
Asstt. Accounts Officer - 62 3 65
Section Officer 10 5 1 16 2 posts of S.0. kept in abeyance for 2
sanctioned post of AOs(Casual). -
Supervisor - - - -
Sr. Accountant 336 74 08 418 Out of 186 EDP posts, only 87 arein
operation.
The following posts of Sr.
Acctts./Acctts./Clerk/Typists have
kept in abeyance for EDP post:-
. Sr. Acctt. 51
— S Acctts 06
FTT UIITETAS e C/Ts 30
Centrai Administrative Tribuna: T
.
fo 07 b 0B
\ e Al 3
L; uwahat: Banch ¥ j
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10 11

JCANEEES | N - A_
SHRI SHOVAN KUMAR KAR NEITHER 01/03/65  18/02/05 ONPROB. NOvVo1 CfT 7100
3.COM 02/01/91 '01/07/93 01/02/08
I UTTAM KUMAR SAHA NEITHER 11/01/64  18/02/05 * ONPROB. NOVOi1 CT 7100 | T —
SR e | 5T gt o7
QA 1 19/06/92 01/01/95 01/02/08 | wm, 21 Administrative -
ASGHE2020253  SHRI AMIT PATRANABIS NEITHER 26/07/72  11/01/05 * ONPROB. NOVO1 CfT 7100
26/05/95 27/05/97 01/01/08 07 . 200
et - ) I
f.ssaazozozsa SMTI DIPALI DAS : sc 21/01/75  18/02/05 ONPROB. NOVO1.- CfT 7100 | YR e
11/01/96 12/01/98, 01/02108‘ Fuvi e
2SGHE2020255 SHRI DHIRESWAR BORO ST 27/07/72  18/02/05 * ONPROB. -NOVO1 CfT 7100
‘ 15/05/96 16/05/98 01/02/08
GHE2020236  SHRI PRADIP KUMAR DAS(I)  NEITHER 21/02/62  25/02/05 * ONPROB. MAYO03 CfT 8500
. 27/04/85 28/09/89 01/02/08
EASGHE2020259  SHRI ALOK KUMAR CHAKRABORTY NEITHER 26/04/63  25/02/05 * ONPROB MAYO03 CfT 8500
31/10/8% 28/09/89 01/02/08
SHRI BISWAJIT DUTTA NEITHER 01/11/62  15/04/05 - ONPROB. MAYO03 CfT ON DEPUTATION TO
' ' THE O/0, THE
27/10/86 01/08/91 SR,DAG(A&E)
ARUNACHAL
PRADESH, SHILLONG
SHRI NIRMAL SINGH SC 19/01/72  30/03/05 * ONPROB. MAYO03  ACCTT ON DEPUTATION TO
- THE O/0. THE
15/05/95 01/03/98 TELECOMMUNICATIO
N, CHANDIGARH
WEF 02/04/2005.
EXTENDED UPTO
01/04/2008.
SHRI SADHAN CHANDRA PAUL NEITHER 18/05/70  01/04/05 * ONPROB. MAYO03 CfT ON DEPUTATION T0
THE O/0, THE
10/04/90 01/07/93 SR, DAG(A&E)
ARUNACHAL

D Page20of3

PRADESH, SHILLONG
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OFFICE OF THE

COMPTROLLER & AUDITOR GENERAL

ol OF INDIA
o a2 T NEXs 10, BAHADUR SHAH ZAFAR MARG,
M\Mx-& ¢ | New Delhi - 110002
Ak B Le®) | Ramw , DATE__ 27 May 2009
To

All Hcad of Offices.

(As per mailing list)

Principal Director (Commercial)-Local
Director (P)-Local

Subject:- Re-designation of the merged cadre of Section Ofticer and Assistant Accounts ! Audit
Oflicer and classification thereof.

Sir/ Madam,

Ministry of Finance had vide Notification under GSR 622(12) dated 29.08.2008 upgraded

the pre-revised pay scales of Section Officer and Assistant Audit Officer / Assistant Accounts
Ofiicer and placed them ina commaon Pay Band (P13-2 Rs. 9300-34R00) with Grade Pay of Ry,
4800/- merging of the posts ol Section Otficer and Assistant Accounts / Audit Ofticer.
2. Cansequently, it has been decided that the merged cadre of Section Officer and Asststant
Accounts / Audit Officer will be re-designated as Assistant Accounts Officer / Assistant Audit
Officer and will be classified as Group ‘B’ Gazetted. Till such time the new RRs are framed, the
promotions Lo the new cadre of AAO would be made in terms of existing RRs of SO cadre

3. This will take cltect from the date of issue ol this fetler.

\N\_‘“'_’
ﬁ:entralﬁdmm!str:g 3}&3371\1 Asstt Comptroller and Auditor Generat (N)
07 e 200
) i@ Q,s 13"‘-;*”,- ',...}’
(/ > ___ Cuw g SIS e A

Uwahat Saaon
A) /r) ‘o)\/“

T
@ Ale/ Phone » 23231440, 23231761 A1/ Telegram - ARGEL NEW DELHI
r’( w1/ Telex * 031-65981, 031-65847 T/ Fax 91-11-23235446, 91-11-23234014

S
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OFFICE OF THE ACCOUNTANT GENERAL (A&E) ASSAM
MAIDAMGACN, BELTOLA, GUWAHATI-781 029.

Admn.-1 Order No. 204 August 6, 2009

In pursuance of Headquarters’ instructions contained in its letter No. 553-NGE
(App.)/28-2007/Pt. 11 dated 17.07.2009, the following officers of the office of the A.G. (A&E),
Assam are hereby transferred and posted on deputation basis to the Office (s) as shown below
against their names, for a maximum period of four years from the date of taking over charge, on

the same condition as prescribed in the policy for separation of Gr. ‘B’ cadre.

SI .| Name of the officer Designation Place of posting on deputation basis
No. Shri /Smti.

1 | Alok Kr. Chakraborty AAO Ofo the A.G. (A&E), Mizoram, Aizwal vice

' Shri Ajit Kr. Deb, AAO
2" | Pradip Kumar Das (I) AAO Of/o the A.G. (A&E), Mizoram, Aizwal vice
" _ Shri Binoy Kr. Mandal, AAO
3 | Uttam Kr. Saha AAO O/o the Sr. DAG (A&E) Nagaland, Kohima /
‘ v vice Shri Sabyasachi Chowdhury, AAO V
4 | Amit Patranabis AAO Ol/o the Sr. DAG (A&E) Nagaland, Kohima
‘ ‘ vice Shri Ramamoy Bhattacharjee, AAO

On transfer they stzind released from the office of the A.G (A&E), Assam w.e.f
10.08.2009 (F.N) to enable them to joirt in their new place of posting on deputation basis.
{ {
[Authox ity: A.G’s Order dated 05 08.2009 at p/33™in file No. Admn.1/Cadre NE Separation Gl
‘B*/2008-09]

» Csd/- |
(A. B. Purkayastha) |
Deputy Accountant General (Admn.)

No. Admn.l/Cadre NE Separation Gr. ‘B’/2008-09/2462 - ' . August 6, 2009

The Asstt. Comptroller & Auditor General (N),
O/o the Comptroller & Auditor General of India,
10, Bahadur Shah Zafar Marg,

New Delhi- 110 124,

sd/-
(A.B. Purkayastha)
Deputy Accountant General (Admn.)

ot by
Ky X |
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© ”/No. Admn.1/Cadre NE Separation Gr. ‘B’/2008-09/2463-83 August 6, 2009

Copy forwarded for information and necessary action to:

1.
2.

3.

10.
11.
12.
13.
. The Pvt. Secretary to the A.G.
15.
16.
17.
18.
19.
20.

The Pr. Director of Audit, N.F. Railway, Maligaon, Guwahati 781 01|
The Senior Deputy Accountant General (Admn.), O/o the A.G. (A&E), Meghalaya,

Shillong,.

The Accountant General (A&E), Mizoram, Shri Ruathranga Building, Dinthar,
Aizwal-796 001. He is requested to release Shri Ajit Kr. Deb, AAO as soon as Shri
Alok Chakrobarty, AAO joins his office and Shri Binoy Kr. Mandal, AAO as soon as
Shri Pradip Kumar Das (1), AAO joins his office.

The Sr. Deputy Accountant General (Admn.), O/o the Sr. DAG (A&E), Nagaland,
Kohima. He is requested to release Shri Sabyasachi Chowdhury, AAO as soon as
Shri Uttam Kr. Saha, AAO Jjoins his office and Shri Ramamoy Bhattacharjee, AAO
as soon as Shri Amit Patranabis, AAO joins his office.

All concerned Branch Officers

Shri Alok Kr. Chakraborty, AAO. He is directed to report to the O/o the A.G.
(A&E), Meghalaya, Shillong.

Shri Pradip Kr. Das (I), AAO. He is directed to report to the O/o the A.G. (A&E),
Meghalaya, Shillong.

Shri Uttam Kr. Saha, AAO. He is directed to report to the O/o the Sr. DAG (A&E),
Nagaland, Kohima. S

Shri Amit Patranabis, AAO. He is directed to report to the O/o the Sr. DAG (A&E),
Nagaland, Kohima.

Shri Ajit Kr. Deb, AAQ, Olo the A.G. (A&E), Mizoram, Aizwal.

Shri Binoy Kr. Mandal, AAO, O/o the A.G. (A&E), Mizoram, Aizwal.

Shri Sabyasachi Chowdhury, AAD, N/o the Sr. PAG {A&E), Nagaiand, Kohima.

Shri Ramamoy Bhattacharjee, AAO, O/o the Sr.%DAG (A&E), Nagaland, Kohima.

The Pay & Accounts Officer I

The Steno Gr. 11 attached to DAG (Admn.)

The Steno Gr. I attached to DAG (P&F)

The AAO/ Confidential Cell
Hindi Cell

\/L/P/

(S. Dhar)

- Sr. Accoupts Officer (Admn.)

Admn.l Order Book.

i
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Amexuee -

The Accountant General (A&KE) Assam,
Beltola, Guwahati-29

Dated : 06.08.2009

Sub:-Praver for reconsideration of transfer order.

Ref:- 1.Admn.1 Order No.204 dtd. 6.8.2009
2. My representation dated 5.8.2009

Madam,

With reference to the above I would like to submit the following few lines for favour of
your kind reconsideration and needful action.

That Madam, I have been transferred to O/o the Sr. DAG (A&E) Nagaland, Kohima vide
Admn I order No. 204 dated 6.8.2009 to repatriate my seniors on the basis of merger of
two posts of S.Os and AAOs.

That Madam, I have exercised my individual option way back.in 2006 for separation of
common cadre way back in 2006 and by which I was permanently allocated and posted in
O/o the AG (A&E) Assam, Guwahati on the basis of my seniority.

That Madam, I exercised my first option, ignoring promotional prospects, for permanent
posting to Accountant General (A&E) Assam, to look after my aged parents, both of
whom are bed ridden. They are above 80 years of age and need constant medical aid and
attention which is being provided by me. Moreover, my only daughter is only 18 months
old and it will not be possible on my part to move my wife and daughter along with me.

In view of the above, I fervently once again request your goodself to be kind enough and
kindly reconsider my case sympathetically and to cancel the transfer order and for this act
of your kindness I shall remain ever grateful to you.

A Yours faithfully,
w\ y ¥ (AMIT PATRANABIS)

M3‘¥ AAO/IT
IR o o) .
Aot ‘ O S EU
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To,

The Accountant General (A&E) Assam,
Beltola, Guwahati-29

Dated : 06.08.2009

Sub:-Transfer to deficit office.

Ref:- 1.Admn.1 Order No.204 dtd. 6.8.2009
2. My representation dated 4.8.2009

Madam,

In continuation to my earlier representation dated 4.8.2009 and Admn.1 order

yaote
No. 204 dated 6.8.2009, I am to request,nct to transfer me to the deficit office for the
2" time since I have been allocated to my parent Office permanently on the basis of

the one time final option as per separation of cadre of Group ‘B’ in NE States.

| &=ita ugmaties sifier:

Centrar Administretive Tribuna.

! 07 wuu 2009 | Yours faithm(ljlgzr,
L

\ ?ﬁ.ﬁ it : M\%\

uwaha’.{ Bench

(ALOK KR. CHAKRABORTY)
AAQ/ Pension 5

Copy to:

The Comptroller & Auditor General of India,

10, Bahadur Shah Zafar Marg,

New Delhi — 110 124 -

(ATTN: Principal Director of Staff) for necessary action.

| K
v\ﬁo
r QD\
Mﬁw A Pension 1

SNS
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The Accountant General (A&E) Assam,
Beltola, Guwahati-29

Dated : 06.08.2009

Sub:-Prayer for reconsideration of transfer order.

Ref:- 1.Admn.1 Order No.204 dtd. 6.8.2009
2. My representation dated 4.8.2009

Madam,

With reference to the above I would like to submit the following few lines for favour of
your kind reconsideration and needful action.

That Madam, I have been transferred to O/o the AG (A&E) Mizoram, Aizwal vide Admn
I order No. 204 dated 6.8.2009 to repatriate my seniors on the basis of merger of two

posts of S.0s and AAOs.

That Madam, I have been repatriated from O/o the AG (A&E) Mizoram, Aizwal on
23.10.2007 after serving a period of 2 years 8 months. Moreover, my wife is also
working in Indian Institute of Handloom Technology, Guwahati under Ministry of
Textile.

In view of the above, I fervently once again request your goodself to be kind enough and

kindly reconsider my case sympathetically and to cancel the transfer order and for this act
of your kindness I shall remain ever grateful to you.

Yqurs faithfully,

P KR DAS)

(PRAD
AAO/PF-13

s
A ;S(Q/O‘X-;,ﬂ"o\;:;p o
& ;"-})} Jé/ | AT GSTTRTEn ST

i rantra Administrathve THOLN &1

07 aug 2009 f
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